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By Advocate : Shri S. M. Mishra, Shri R.C.Shukla
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overpayment i""-“-“-ﬁf‘?f' he had replied that his pay must have been fixed In the
scale of Rs 260 - 48& In view of the fact that he was an ex service man
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and he had enjoyed certglh fixation of pay at a higher stage. He had also
expressed his Inabilftv to re 1 he alleged excess amount paid to him. The

respondents, have, by the Im | order dated 11-08-2005
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the applicant In the scale of Rs 4 ‘h# - 6000 and fixed his pay
w.e.f. 01-12-1996 and as on 01-12-2004 his pay was fixed at Rs =
Rs 200/- p.m. less than the pay hithe u, fore

applicant has preferred this OA “ul* In the r
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would not be
granting him the _"
appellant had been pald |
is not on account of any
that the benefit of
wrong canstructlnn

pald till date may m:n't
principle of equal pay fnr
prescribed by the Uni_.\f.g_.
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5 Arguments were heard and documents slor

In full support of the applicant so far as recovery of the excess payment

e

concerned. In a very recent case of Purusholtam lLal Das &

State of Bihar & Others (Civil Appeal No 4386/2006,

MNawed the deciclnn | :
ﬁ .ﬁ?i l-l,l - .':J;r-'.‘_f.'.l'p. |: W ..l'. 1I1NE
%L lu. J:-J,:n [ SRL I e Pty 1 i







